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--
1, the Chairman of the Committee on Private Memben' Bills and Resolutions ha'riflg 

!been authorised by the Committee, present on their behalf thit their Forty .. ixth lleport. 

2. The C.ommittee met on the 8th September, 1964 for examination of the following 
·Constitution {Amendment) Bills under Rule 294 (1) (a) of the Rules of Procedure :-

• (1) The Constitution (Amendment) Bill, 1964 (.dm..,.dtnfftl of M'ticle 75) by 
Sbri Yashpal Singh. 

• (2) The Constitution (Amendment) Bill, 1964 (.fmnadmmt of articles 75, 153 
and 164) by Shri Krishnapal Singh. 

• (5) The Constitution (Amendment) Bill, 1964 (ln.urlion of new article MM) 
by Shri Hari Vishnu Kamath. 

EXAMINATION OF THE CONSTITUTION (AMENDMENT) BILl.3 · 
5. The Memben who had given noticel of the Bills and repraentatives of the 

Ministries concerned with the Bills had been invited to be pretel\t at the sitting. Sarvashri 
Yl$hpal Singh (who ia alao a Member of the Committee). Krilhnapal Singh and Hari 
Vishnu Xamath attended the sitting. The representatives of the Ministries of Home 
Main and Law were present. 

4. The Committee considered the Bills and the reactions of the Government thereto. 
The Committee arrived at the following findinp as a result of their examination of the 
Bills:-

FINDINGS OF THE COMMITTEE 
(1) The Constitution (Amendment) Bill, 1964 (Ammdment of article 75) by 

Shri Yashpal Singh. 

The Bill aougbt to provide fOI' the continuance in office of the old C.Ouncil of 
Ministen and the diacbarge of functions o£ the Prime Minister by the aenior-mOJt Minister 
in the event of the death of the Prime Minister. 

After hearing the representative of the Ministry of Home Affairs and considering 
all aspects of the matter, the Committee recommended that the Member might be 
permitted to move· for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill, 1964: (.fmendmmt of arlicl•s 75, 155 
and 16') by Shri Krislwapal Singh. 

The Bill sought to amend articles 75, 15S and 164 in order to provide a check on 
appointments of Ministen and Governors. 

After hearing the representative of the Miniltry of Home Affairs and considering 
all upeccs of the matter, the O>mmittee recommended that the Member might be 
permitted to move for leave to introduce the Bill. 

(8) The Constitution (Amendment) Bill, 1964 (IPIHrlion of new article 868A) 
by Shri Hari Vishnu ltamath. 

The Bill sought to insert a new article 868A providing that a Constitution 
(Atuendment) Bill, once defeated. should not be re-introduced before one year. 

After hearing the representative of the Ministry of Law and conaidering all aspects 
of the matter, the Committee recommended that the Member might be permitted to 
move for leave to introduce the Bill. 

•Circulated to Membert •parately (Bill Nos. ~~. ~O tq4.;fJ.i-!!d .lOM). 



--
tlECOMMENDATlON 

5. The Committee recommend that Sanaabri Ynbpal Singh. K.rislmapal Singh and: 
Hari Vishn\l ICJuuath be perJDiated llO IDOlfe, .lor !cue. to. iAUOduce their Conatitution 
(Amen<hnent) Bills. · 
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